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is meeting today, why cannot we post-
one tomorrow's sitting of the House ?
he Representation of the People
(Amendment) Bill is going to be taken
up after the President’s Address. So,
where is the urgency ?

Shri Altekar: You can have the
sitting on the following Saturday and
not tomorrow.

Mr. Deputy-Speaker : You must all
kindly come and make it convenient to
be present here tomorrow because we
do not know what will happen before
next Saturday.

Shri K. K. Basu: If onec and all
Members go away like this, what can
we do here ?

Mr. Deputy-Speaker: 1 shall now
proceed with this. Two suggestions
have been made or rather two amend-
ments have been moved to this motion
by Shri Altekar. Regarding the exten-
sion of time to Shri Dwivedi’s resolu-
tion, it is true that the time that was
allotted was two hours and thirty
minutes, out of which one hour and
thirty-nine minutes have yet to bec utilis-
ed.  The™ time taken is fifty-
one minutes and the balance is
one hour and thirty-nine minutes.
All that he wants is that this time
should be rounded off into two hours.
Dr. Suresh Chandra, instead of either
accepting this or not accepting it, wants
to divide the 21 minutes into two parts
of ten or eleven minutes. I think this
resolution is an important one. We are
employing Service Commission men
and there might be a separate category
of persons for this purpose. There are
a number of river valley projects, parti-
cularly after the socialist pattern of
society was accepted, and almost all
important items in the public sector
have to be handled. Therefore, if the
House is agreeable to give 21 more
minutes for the resolution on the Indus-
trial Service Commission, it will get
two hours from now. Normally, we
include the points of order when time
is allotted for discussion on a resolution,
but there is also some force here that
the point of order raised is not related
to the subject matter.

The question is :

That at the end of the motion,
the following be added, namely:

“subject to the modification that
the balance of time available for
discussion of the resolution re-
garding Industrial Service Com-
mission be increased from 1 hour
39 minutes to 2 hours,”

3—3 Lok. Sabha
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The motion was adopted.

Mr. Deputy-Speaker: Let me come
to Shri Sahai’s amendment. The balance
left for his resolution on the Commu-
nity Projects is 1 hour and 14 minutes
and he wants another 1 hour and 10
minutes. Normally the maximum time
that is allotted for a resolution is 4
hours. Two hours and thirty minutes
were allotted originally considering the
importance of the resolution. Now I
find that interest is evinced by scveral
Members from various States, and as
you all know, the Community Projects
are spread over all the States in India.

The question is :

That at the end of the motion, the
following be added namely :

“subject to the modification that
the time allotted for the discussion
of the resolution regarding appoit-
ment of a Committee to examine
Community Projects and National
Extension Service Schemes be in-
creased by one hour and ten
minutes."”

The motion was adopted.

Mr. Deputy-Speaker: The question
is :

“That this House agrees with
the Forty-third Report of the Com-
mittee on Private Members’ Bills
and Resolutions subject to the
modification (i) that the balance of
time available for discussion of
the resolution regarding Industrial
Service Commission be increased
from 1 hour 39 minutes to 2 hours,
and (ii) that the time allotted for
the discussion of the resolution re-
garding appointment of a Committee
to examine Community Projects and
National Extension Service Schemes
be increased by 1 hour and 10
minutes.”

The motion was adopted.

RESOLUTION RE : INDUSTRIAL
SERVICE COMMISSION

st. fawfe faw (e 3 w=TA):
fomeamm & ark & w7 & ? amuA
31 971 % 1y IawY AT | 7T AW
feateam w1 aww T3y four mar
A A Frfenmw & IR N JEATEA
fean qr Sg% a1 § F4v govv ?

Mr, Deputy-Speaker: I cannot say.

We expected that either of these would
collapse or may finish, but in view of
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[Mr. Deputy-Speaker]
this amendment, it may not be possible,
but the hon. Member will get his
chance certainly in the next ballot.

Shri S. V. Ramaswamy (Salem):
Does it mean that the resolution of
Shri Dwivedi will occupy the rest of
the day?

Mr. Deputy-Speaker: We are start-
ing at 3 p.m. now and as the duration
of 1 hour and 39 minutes has been
extended to two hours, the rest of the
day will be occupicd by Shri Dwivedi’s
resolution.

Shri T. B. Vittal Rao (Khammam):
That means that the resolution on Com-
munity Projects. will be shut out.

Mr. Deputy-S er: It is partly
heard and, therefore, it will not be shut
out.

Shri Kamath (Hoshangabad): How
Iong shall we sit tomorrow ?

Mr. Deputy-Speaker: I am told it
will be for about three or three and a
half hours.

The Minister of Legal Affairs (Shri
Pataskar) : I now understand that the
Business Advisory Committee will be
meeting at 4-30 p.m. and I am prepared
to make a change in my programme
and be here tomorrow if my Bill could
be taken up first.

Mr. Deputy-Speaker : Whatever has
to be said has been stated by the hon.
Minister generally and the House seems
to be in agreement with the various
improvements that have been made in
the Bill. Under the circumstances there
may be no difficulty even if the hon.
Minister could not be here. It is enough
if some other Minister were here to get
along with our work.

Shri Pataskar: We have spent about
three hours today on the Bill and 1
think we might finish it in two hours
tomorrow.

Pandit Thakur Das Bbargava (Gur-
aon) : May we understand that this
ill will be taken up tomorrow as the
first thing and thereafter according to
the agenda?

Mr. uty-Speaker: Yes. Now 1
call upon Dr. Lanka Sundaram to begin
his speech. The hon. Member will have
fifteen minutes.
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3 rM.

Dr. Lanka Sundaram (Visakhapat-
nam): After the alarms and excur-
sions we have gone through, 1 am glad
there is an opportunity available now
for a discussion of the resolution of my
hon. friend, Shri Dwivedi, who 1 must
say has moved his motion with great
moderation and knowledge of facts.

1 only regret that this hon. House
should have to spend nearly an hour
for the discussion of a point of order
which should not have been here at all
if only my esteemed friend—I should
congratulate him on his elevation to
the position of the Minister - in the
Ministry of Home Affairs—had con-
sulted the Law Ministry earlier and
then made the observations. You will
notice that this debate is dragging on
from 25th November, to 9th December
and now to the 17th of February. I only
draw attention to this point to empha-
sise my astonishment at the very casual
manner in which Government is seck-
ing to dispose of questions of such im-
portance.

The Lok Sabha would recall that as
early as 10th December 1953. I had
the privilege of bringing a motion on Par-
liamentary control over the public cor-
porations. If I am not grossly mistaken,
my friend, Shri Dwivedi’s Resolution
today is an offshoot of the discussion
we had had in this Lok Sabha. I do not
wish to weary the House with a recapi-
tulation of what I said and what other
hon. Members had said. I would like
to say that the undertakings then given
by the hon. Finance Minister towards
facilitating some sort of a progressive,
increased and effective control of Parlia-
ment over public corporations had not
been fulfilled. 1 have got the record
here. And T regret to say that solemn
undertakings given on the floor of the
Lok Sabha by no less a person than
the Finance Minister that Parliament
would be invested with powers to con-
trol and regulate public corporations
have not been fulfilled. In fact, there
is a relevant Yassage here that in the
Companies Bill which we passed there
would be some provision made, but I
regret to say that even that provision
was not available. 1 only recapitulate
this point in order to emphasise my
view that Shri Dwivedi had done great
service by bringing this motion which
T am sure, after the clarifications given by
the hon. Law Minister, the Home
Minister or, rather the Minister in the
Ministry of Home Affairs, would not
have any objection to accept.
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During the East four years of our
Republican Parliament, I have come to
notice a sort.of a nonchalant attitude
on the part of the Government towards
the public corporations.

[SHRI BARMAN in the Chair]

You will find this. I am happy to
state that you and I had the privilege
of sitting 1n the Estimates Committee,
and with your permission I would quote
two reports of the Estimates Committee
on this very same question in order to
pin-point the importance and the
manner in which this is to be done.

Here is the Ninth Report of the
Estimates Committee. It says at page
16:

“....there is need that the
whole object behind these princi-
ples is not reduced to a farce or,
in other words, it is imperative that
an Undertaking should be run and
controlled by persons who have
the .necessary calibre and who wiil
inspire copfidence to produce the
necessary results.”

_That refers to the officers entrusted
with the task of running the public
sector in this country.

Again, it is re-stated. I come to a
later report. You and 1 had the privilege
of working on this Committee, too. I
refer to the Sixteenth Report. I crave
the indulgence of the House to quote
a little more extensively than what I
had done from the previous report. It
is at page 3.

“In an ordinary public limited
company ultimately the share-
holders have the final control and
the Board of Directors who also do
have a financial interest in such
companies are subject to the con-
trol of the shareholders. In a Gov-
ernment undertaking organised as
a public limited company, however,
these safeguards for the efficient
running of the organisation are
provided in the shape of Parlia-
mentary Control and the laying
down of policy by the Cabinet.
The problem of the relations bet-
ween the Managing Director, the
Board of Directors and the Minister
as well as the relations between
the Directors of the Board and the
Managing Director become a
chﬂiculg and crucial one. The
Committees consider that the Boards
of Directors who have been ap-
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pointed to the various public
undertakings have not been fulfil-
ling any useful role in as much
as they are all nominated by Gov-
ernment, mostly from the Govern-
ment officials of the various
Ministeries, their powers being
limited. They meet after long in-
tervals and except for being modell-
ed on the pattern of organisation
usually adopted in a Private Joint
Stock Company, nothing of impor-
tance either from the point of
Government or from that of the
undertaking has been done by
them. The Committee, therefore,
feel that this system of appointing
Boards of Directors should be
done away with....The members
should be men of wide experience
preferably prominent businessmen
and some at least of them should
be persons of experience in finan-
cial matters and in the technical side
of the undertaking. The Chairman
and members of such boards should
work collectively and on a func-
tional basis. The Chairman should
have in exceptional circumstances
and where conditions demand, suffi-
cient power to exercise his discre-
tion so that there is- no delay or
waste of expenditure.”

Onc of the most important statutory
Committees of the Lok Sabha had
reported on this question in two re-
ports. What is the result? You and I
personally are aware of the utter futility
of any recommendation even of a
statutory committee, because, as I have
said, Government for the time being is
nonchalant in its approach to the prob-
lems of this character. I again repeat
that assurances given on the floor of
Lok Babha by the Finance Minister
have not been fulfilled so far even after
24 years. That is a very sad state of
affairs.

The Deputy Minister of Production
(Shri Satish Chandra): What assurance ?

Dr. Lanka Sundaram : My hon. friend
has now shifted to the Production
Ministry. If he looks up the record, I
am sure he will find them. At the time
when they were given, he was dealing
with Defence, I belicve.

Shri Satish Chandra: He referred
to certain assurances of the Finance
I\{mister. I think he may be more ex-
plicit.
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Dr. Lanka Sundaram : I have got the
record and I can give them. But that
is a small point. I am afraid that re-
cently at the National Development
Council a document was circulated. It
has been recognised there that the most
important condition for the expansion
of the public sector in industry is the
creation of suitable technical and
managerial cadres, keeping in view the
requirements over a period of 10 to 15
years. Personnel have to be trained in
large numbers not only for the specific
projects to be carried out in the public
sector—both  Centre and States—but
also to enable the State to undertake
important functions in relation to the
private sector. Detailed proposals to
this end have to be worked out. So,
that seems to be the decision reached
on the manner in which the public
sector is to be controlled.

Having said that, 1 would like to
briefly review the position today. I have
listed a number of instances where peo-
ple are recruited to the public sector
without any reference to past experience
or even present competence, even as
against the directives of the statutory
committees of the House like the Esti-
mates Committee and the Public Ac-
counts Committee. 1 would not like to
go into that matter in detail again. But
I may say without the fear of contra-
diction that the vast public sector in
this country is growing out of recogni-
tion day by day. It will perhaps grow to
the farthest limit imaginable under the
Sccond Five-Year Plan according to
the draft memorandum of the Planning
Commission. It is run—to my great
regret and astonishment—and it con-
tinues to be run on a Joint Secretary
to a Joint Secretary basis. I have some
experience of these institutions and I
dare say you will also endorse this
position because you also had similar
experience of these undertakings when
we worked for three long vears on the
Estimates Committee and its sub-Com-
mittees,

What js happening ? Let me give one
concrete example. Take Sindri Fertili-
zers. How does the factory work; how
is it incorporated ? 99 per cent of the
shares are owned by the President of
the Republic and one share stands in
thg name of the relevant Joint Secretary
—that is the man running it there, the
Joint Secretary or a man of the posi-
tion of the Joint Secretary. Another
Joint Secretary sits here in control. It
is almost the same with the Visakha-
patnam shipyard. You can go on multi-
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plying the instances. I can say without
fear of contradiction—I repeat it—that
today the vast public sector of the
country is run on Joint Secretary basis.
It is a most deplorable state of affairs.
On a previous occasion I listed certain
industries and illustrated how one man
was shifted from one place to another
in quick succession—from the Sindri
Fertilisers to the Production Ministry
and to the Revenue Board of the Andhra
State—three times in nine months. That
is the way in which the public sector is
being handled and that is the reason
why 1 heartily endorse the position
taken up by my friend, Shri Dwivedt
in bringing forward this Resolution.

The hon. Law Minister, a few minutes
ago, quoted the proviso to sub-section
(3) of article 320 of the Constitution.
Even without amending the Constitu~
tion, T am prepared to say on the basis
of some experience 1 possess about
which I am going to mention a few
words in a minute, that the objective
of the resolution can be reached. That
is why 1 appealed to my friend Shri
Datar not to raise any further objec-
tions, of the typc he raised last time,
till the time the debate culminates
towards the end of this evening. ‘

The Minister in the Ministry of Home
Affairs (Shri Datar): 1 promise not to
raise any constitutional objection.

Dr. Lanka Sundaram : 1 am satisfied
with that. I had the privilege of work-
ing—1 do not know how to call myself,
as member, adviser or something like
that—with several boards of the UPSC.
1 had experience of a dozen of them
and 1 am going to sit on two more next
week. What is happening there 7 Where
the existing members of the UPSC are
considered not particularly qualified to
select candidates, whoever has a parti-
cular capacity of a technical character
is called in. The procedure is already
in force in this country for inviting
people who have some knowledge of
the problems at issue, with the result
that even a non-technical man like
myself had the opportunity of being
invited on such occasions, for example,
on publicity matters and one or two
other issues where 1 am supposed to
have some little experience. 1 know
more than two or three non-officials
have been associated on -the same
board with members of the Public
Service Commission. I ask Shri Datar:
what was his difficulty to have action
taken under the provision to sub-clause
(3) of article 203 of the Constitution?
I would ask him not to indulge in any
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further technical objections. He has
given up constitutional objections, but
then other categories of technical objec-
tions may remain. 1 appeal to him very
strongly not to raise any such objec-
tions. After all, this resolution is try-
ing to convey to the Government, for
the time being, the sense of the House
on a given point. After all it is not
mandatory, and it certainly will not
become ' operative automatically. There
are ways in which consultations can take
place, and all hurdles which he listed in
December last when he intervened with
a technical objection can be tided over
if we make an attempt to sit together
and arrive at a common measure of
approach to a problem of increasing
importance.

It is rather difficult to give a correct
estimatc as to the total volume of
money invested in the present public
sector. 1 once estimated at Rs. 600
crores and, if you will recall, 1 remem-
ber the Finance Minister did not take
much scrious objection to that at that
time. It is glear that little by little, by
nationalisation of insurance and other
projects, the public sector is expanding.
There is a heavy programme of indus-
trialisation and it is growing at a rapid
pace. Very soon 1 am sure we will have
to facc up a situation where the public
sector in terms of investment of capital,
in terms of turn-over of businéss to be
donc, will increase or will rather out-
shine the private sector however rich
the present position may be. That being
the case it is the solemn duty of each
Member of this House to bring about
a medium of approach to the recruit-
ment of the higher personnel of the
various undertakings in the public sec-
tor. |1 have said on a previous occasion—
1 am sure the House will excuse a
short repetition of the same—that a
policeman was put in charge of Civil
Aviation at one time. I have no objec-
tion to thc man concerned and I do
not want to draw in any personalities.
I am only drawing the attention of the
House to a particular point. Then again
a man in the Food Ministry was sent
to build ships. God only knows where
he will be finally shifted. 1t has become
a bureaucratic paradise. 1 know that
they are not posted as such due to their
competence or trained experience. They
are only being put there in terms of
seniority of service either in the Centre
or in the States. That is not the manner
in which the growing, ever widening
public sector is to be managed. 1 am
not here to list out the scandals which
«came out as regards the management
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of certain institutions of the public
sector like the Damodar Valley, the
Bhakra Nangal and so on. But my only
point is this. It is the solemn duty of
this House to lay down the manner in
which the higher managerial personnel
of the various undertakings of the Gov-
ernment in the public sector are recruit-
ed. I would straightaway say that
no man should be appointed to any
institution in the public sector without
being first, what you call, sent abroad
if necessary, and in any case trained
adequately to hold that position. This,
Sir, is not happening in the country with
the result the Estimates Committee
times out of number has repeatedly
drawn the attention of this House to
this matter. In addition to the obligation
of this House to enforce the recom-
mendation of a statutory committee of
this House, namely, the Estimates Com-
mittee, looking from another angle,
you will recall, Sir, the report of the
Public Accounts Committee—the scan-
dals portion of it—has got to be imple-
mented.

1 think, Sir, this resolution has not
come a day too soon. We are going
through this process very slowly be-
cause of the, not of the nonchalant atti-
tude but 1 would say, the very casual
manner in which the spokesman of the
Government are dealing with questions
of this nature. 1 would make a final
appeal to Shri Datar not to throw any
further objection in the course of the
discussion today but to allow this mo-
tion to be accepted by the House un-
animously.

Shri Thimmalah (Kolar—Reserved—
Sch. Castes): Mr. Chairman: 1 support
this resolution moved by Shri. M. L.
Dwivedi. The resolution before the
House contemplates for the appoint-
ment of an Industrial Service Commis-
sion for the purpose of recruiting qua-
lified and suitable persons for Govern-
ment run industrics and other institu-
tions.

Now, the present Public Service Com-
mission is not expected to-be a body
of experts and they are not expected to
know much about the technical and in-
dustrial subjects. 1 think it is essential
that we should have an Industrial Ser-
vice Commission in view of the increas-
ing activitics in the public sector and
the technical field. In the First Five
Year Plan we have established many
industries which kre under completion.
In the Second Five Year Plan we are
proposing to s[pcnd a_huge amount of
public money for starting big industries.
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[Shri Thimmaiah]

In order to have a high standard of
efficiency in the industries and also. to
inspire confidence among the public that
the personnel working in the industries
will attain the desired satisfactory results
we must - have an Industrial Service
Commission.

Today the Public Service Commission
consists mostly of people with adminis-
trative knowledge. Though for selecting
technical personnel they have experts
associated with the Public Service Com-
mission most of the technical personnel
will be selected by the administrative
officers. Candidates for only a few tech-
nical vacancies are selected by the Public
Service Commission. The Public Service
Commission has got enormous work
and they will have no time to select
candidates in time required for a parti-
cular industry in the public sector. Some-
times, as you know, the Public Service
Commission interviews candidates after
a year. They publish the vacancies in
the Gazettte and after a year they call

the applicants for interview. Sometimes, -

1 am told, the Public Service Commis-
sion while interviewing the candidates
put questions to them which they are
not expected to know. For example, if
a student is well-versed- in engineering
he is tested in politics, history and so
on, If a candidate is required on the
technical side .. ..

Mr. Chairman: Order, order. We are
not discussing the competence or in-
competence of the UPSC.

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): He is
only comparing.

Mr. Chairman: That is also not
proper.

Shri Thimmaiah: Therefore, if you
have an Industrial Service Commission,
a body which is well-versed in techni-
cal subjects and with good knowledge
of industries it will be easy for them
to select proper and suitable candidates
for the various posts to be filled up.
Under the present set up the Public
Service Commission cannot discharge
its duties in view of the fact that they
have got enormous work before them.
As we increase the public sector under
the Second Five Year Plan the appoint-
ment of an Industrial Service Commis-
sion will help the nation to progress
much faster in the industrial field.

Dr. Lanka Sundaram referred to the
management of industries. Secretaries
and Joint Secretaries are made direc-
tors of the industries and it is they who
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mould the policies of the industrial con-
cerns. You know, how far the Secre-
taries and other administrative officers
will be able fo mould the policies of
industries and how far they can success-
fully carry out the work connected
with the industries.

In the interests of the country, in
order to have industrial progress, we
must have an Industrial Service Com-
mission, so that our industries can pros-
per much more. Therefore, | support
the Resolution moved by Shri Dwivedi.

The present Public Service Commis~
sion selects officers only for the higher
posts. In the industries, even an ordi-
nary man is expected to be a skilled
worker. But the candidates for the
lower category of jobs are not select-
ed by the Public Service Commission.
They are selected sometimes by a per-
sonnel manager or a managing direc-
tor, who may not be a technical man.
I know several industries where the
personnel manager who selects the can-
didates is not at all a technical man. He
is only an administrative ofticer in the
grade of an Under Secretary or at the
most a Deputy Secretary, who need not
have any technical knowledge. If you
do not have proper agency to sclect
proper candidates even for lower cate-
gory of jobs, I think you cannot have
industrial efficiency in any industry in
the long run. Because we do not know
what efficiency is, we will call whatever
we get as efficiency. We have to call it
efficiency, because we do not have ex-
perience of better efficiency. I feel,
therefore, that a seperate Industrial Ser-
vice Commission is necessary for the
successful running of industries on an
cfficient basis.

At present the Government or the
Public Service Commission decide the
terms and conditions of appointment.
But the Government or the Public Ser-
vice Commission may not be in a position
to know how much salary they have to
pay to a particular officer who is a
technical man. If you pay a lesser sulary
to a technical man, that technical man
will not evince much interest; he will
not show his talent and he will not apply
his mind to the job, with the result
that the industry may not work efh-
ciently. If you have an Industrial Ser-
vice Commission, they will know the
nature of the work and they will know
what salary must be fixed for a techni-
cal post. Thereby they can encourage
that officer to put his heart and soul
into his job and make the industry work
much more efficiently. From whichever
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aspect you may look at it. I think we
need an Industrial Service Commission,
especially in view of the fact that the
public sector is expanding in our
country.

Lastly, in the report of the Estimates
Committee it is stated that a recruit-
ment board will have to be formed in
order to select proper personnel for the
various industries in the public sector.
You may call it a Board, a Committee
or an Industrial Service Commission,
but 1 think it is high time that Govern-
ment appoints such a body. There is
a necessity for a seperate body of ex-
perts to select proper personnel to the
various industries in the public sector.

Wl s ATTEAw AW (TN
M wEara ¥ frx s owo wao frASY A
gufeqa foar § ag aga & fawrofa &
M gearq g fawt #F & 9w g 9v-
aFa @ g fe S @wm g @@
AAE AT AT & AT Y AAE AT @ &
39 ¥ fad us ww afaw A s @
G AN T 78 & {5 gu agl wF a%
S [rET WA AT § a9 Sarer a7 gfaw
[T A T ATEA 47 | HF TG % A4qT
dfqum &7 & Tw1 € AR gwTO
ATE &F FAT0 ATEA T GG FT gHT
g a1 T9 & 39 a<g & ATHH] FY ATIEHFAT
TEY & forg a<g & Ty A A &
gfee oo & aw § o | T A9 oY
@ FU FIF TAT & WA W T & qATG
W aER 3wy #7 fawe uwe fwar
ot & f fem atg & gwTe agt e gfent
sfafaw & W fa ifeaw wefafreifes afaw
g a1 ifem gfew sfaw &, o0 & @rw @
¥ ifega wmifas afaw a1 dfeam Sma
afaw ft g arfed | 39 fad AT = §
fs aa & mgw & 79 T W fawe v
wifgd, s\ & wawar g f& #f awg
qIE 79§ q9gAE G g AL A
q &1 Q) A g, Ff wa a9 gw ey
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[ st s & ]

wit Wi & 2wd go AR Fred wfe-
g & ¥ anew AW fear a1 fom Y
¥ 93 w3 gATAT wgAn § s fw A & @
g e fear a1 fF @ @7 e )
TEat ¥ fawiT v & fad ow sy
P W &) o | 3T ST T A ¢

That for the original Resolution, the
following be substituted, namely:—

“This House is of opinion that
a Committee be immediately ap-
pointed to examine and consider
the necessity, desirability and fea-
sibility of having seperate Indus-
trial Service Commission on the
line of the Union Public Service
Commission for the Jaurpose of re-
cruiting qualified and suitable per-
sons for government industrial
undertakings together with the
question of creating an All India
Economic Service.”

§ wmar § f& owe gy faw sh
frad 9 ward A wW &, a1, gl
T® AT | &, T A A W A\ 9%
*ré wrafa 4 @ arfgd e o fama &
Iw 7R & faq oF wHH faerd s )
qE FACT L AE & AW & TT & F
BT 56 W& & g UF 98 0 famre we ¥
™ a1 = fug 72 fv zw awg fom
w7 Wt wa-sfeqr sfafew faewm
¢, 37 & sy o< g afafaw ww
Y I g7 AE AR WX FEN F TH,
37 & foyzdie & fog wrE g ofew
gfaw FHgw F9ma T ar AE | 9 FAEY
g0 g 58 W deew Oz fEe W)
Ed & a% ff g W faww o ww g
F T ¥ O 9 g A g¥AL W
T & AR § ] & OF AT T WY
W feur a1 W) qW w9 off aF d—grer
f& grow # @ fawy & faa 5 #;
wfege §—fr adam waeqr ¥ w@
wew § #YE wwaEr ® 9 awar @
a1 7t | F gwwar § e sfawr o adae
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awt & ow € ofews afaw wfem w
fs faar mar & Wi g wré gawr afsas
afeq shew aw o TE T wwd @
v a% f& gw dfque & daew 7 w3 )
Rar fF ooft g g TMo  wFT
g & ft g ¢, @ew wa §
# o frax & R T seal A =
¥ fog wrw-gfear afafew o eqoam & ¢
e A F o Wl ey v oA
gfram fEfegaa ofsew afew i
T ATF | 99 7 av qg w77 & v a=hy
qeE & Wil W Sefeum  wweefeww
£ I % @R ¥ fod sl & oF
T| FIT—ur AW qire—A e
N " | FOET wRE K 9w fawtow
A g Fax T AT @&

[

# qAT FT SYTET AT AF FAT ATRAT
g ¥ gem § 5 oft @3 & s A
Mg 9 AL WA ITH FT famy vy w7
FTFX TF FHST HT ST & | W
fafreet wdimm ®1 w& aW &1 =ifew
arfs @ @ &Y fafw odt w7 qwE
@ g wg fig aor & e faar
o &% f& ;3@ ag A s
afag #t 8@ & a1 T WX W g
M 3u * fopede & fag a1 T gyamar
Iq—FqT ®% q4r qfsas afaw AT
AT g T T qfenw afEw wEE
¥ ®W Fw@r A |

™ UKl & g9 ¥ g SueEA a6
AT & FIAA AR F@TE

Shri K. K. Basu (Diamond Harbour):
I have already moved an amend-
ment to the resolution moved by Shri
M.L. Dwivedi. My amendment only
relates to the composition of such a
service as contemplated in the resolu-
tion. In that amendment 1 have stated
that the composition should be such as
to get people who have knowledge in

technologies, in applied sciences, and a
knowledge in economic affairs. These
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things have to be borne in mind. As far
.as 1 can understand, I can say that this
is the wish of all -the sections of the
people with the expansion of the public
-sector in industry in this country.

Our Constitution has adopted the goal
as the welfare state. Subsequently, the
party in power has tried to amplify in
its different pronouncements that they
are moving towards a socialist pattern.
Without going into the merits of their
work, it is true that we are all agreed
that there should be an expansion of
‘the public sector. That has been the trend
of the economy in our country. Of
course, there may be differences of out-
look as to the manner or speed at which
the public sector should be expanded.
But, it is an accepted fact that we have
-expanded the public sector and during
the next five years, it is going to be
expanded beyond the possible imagina-
tion of some Members. It is absolutely
necessary in a country like ours, when
the public sector is expanding, that
there should be such an institution set
up in order to see that the money pro-
mised to be spend is spent in the best
interests of the nation.

Our experience during the last 6 or
7 years, when certain industrial under-
takings have been set up in this country
-either as public limited corporations in
the name of the President or Secretary
-or Joint Secretary, or statutory corpora-
tions like the D.V.C. or some other cor-
poration, for the common benefit of
-our countrymen, unfortunately, is this,
In their functioning, we have had to ap-
point committees to enquire into report-
-ed mismanagement, etc., on many oc-
casions. The finding has also been that
there has been mismanagement. On
some occasions, two important Com-
mittees of the Lok Sabha, the Estimates
Committee and the Public Accounts
Committee, have made comments as to
the manner in which public funds are
:sought to be utilised by thesc corporu-
tions or individuals concerned. 1 feel
that the main defect lies in the constitu-
tion of the administrative head of these
organisations. Unfortunately, we have

-still to accept the legacy of the British.

that a member of the Indian Civil Ser-
vice is not only a heaven-born person,
but he is fit for any work and possibly
he could do more than a human being
-can do. Over every organisation, we have
put either a member of the Indian Civil
Service or a person who has retired
from Government service, either in the
railway or the posts and telegraphs. It
is one thing that these senior officials
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have been bred in the British atmos-
phere, however nationalistic they may
have been—funfortunately most of them
were not. These people were used to
clear files and accept the directives of
the senior British officials. Today in a
welfare economy, we must have persons
who have an enterprising outlook, who
have a good imagination, to build up
the country as we like. Unfortunately
most of the people at the top now are
not, like this,

As a member of one of the Parlia-
mentary Committees, I had to go to the
Sindri Fertiliser factory. A retired offi-
cial of the Railway Board has been made
the managing director of the organisa-
tion. After we went round the factory,
some of the lower grade employees
met us. A friend of mine
who  hails from Bihar told me
that after several months, for the first
time, the managing director entered the
factory. He drives from his house to
the air-conditioned office and goes back.
I do not know, we were there only for
a few days, 1 am not in a position
exactly to say to what extent he is effi-
cient or inefficient. But, you must judge
this fact. Here is an official who is put
in charge ‘of an enterprise in which the
nation has invested a good deal, for
which it expects a return. If we want
to build up this organisation, it is neces-
sary that every participant in this enter-
prise, from the coolie right to the top
should have this feeling. It is said that
labour is not working. But, we forget
the phychological, human approach.
Here is a man who is the managing
director. He may be otherwise efficient.
He drives to the air-conditioned office
and goes back. He may be good in
clearing files and sending reports to the
Ministers. But, he cannot evoke the en-
thusiasm of the workers. The lower
grade employecs should have the feeling
that they and the managing directors
are parties in this joint corporation.
Herc is a small thing. We enquired about
the housing problem. We were told that
the unskilled labourers, most of them
Santhalis, have no accommodation. Some
30 or 40 have been provided. We
understand there is shortage. At the
same time, some of the houses of the
officials and the office rooms have been
air-conditioned. People in our country,
even big persons, work in our country
in the scorching heat without air-condi-
tioning. It may be that for providing
houses to 40 per cent. of the people we
may require Rs. 1 crore and we may
have spent one lakh of rupees on air-
conditioning. The Government may get
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up and say this. This sum of Rs, 1 lakh
may have provided only 50 houses for
these Santhali workers who have to come
8 miles, who are living in thatched
houses.

What do they feel? They feel it is
the same thing as if they are working
under European employers, because
these ‘bosses do not look after their in-
terests. ’

In the matter of housing, for example,
we have worked out a proportion bet-
ween the needs of the lower grades and
the top class. The relative importance
that is given....

Mr. Chairman: That concerns the
broad policy of the Government, not
the officers. It is not the officers that
make the houses.

Shri K. K. Basu: I begin with the
psychological approach. The difficulty is
these particular officials try to justify
all this.because they are brought and bred
up in an atmosphere in which the com-
man has no place. That is my grouse
against them, though I am willing to
concede that they may be absolutely
efficinet otherwise, in dealing with flles
ctc. 1 say we must look to the human
aspect of things. A psychological ap-
proach is necessary if you want to suc-
ceed in the public sector. The whole or-
ganisational set-up must be such that
all persons from the lowest to the high-
cst feel that they are common parti-
cipants in the building up of the nation,
and also that their needs are looked after,

A railway official has been deputed
in connection with the development of
Kandla port. I do not know what special
technical or organisational expericnce he
had. Dr. Lanka Sundaram pointed out
that an official from the Food Ministry
was put in charge of the shipyard, from
there he is sent to some other place.
An LC.S. man is in charge of the D.V.C.
It is found by a committee that he is
not wanted. The next day he is shifted
to the nationalised steel plant or some
Government corporation. I do not
know what is the value of the Com-
mittee’s finding that that gentleman
could not fit in with the present set-
up of nationalised undertakings. Simi-
larly, we know in Sindri, Shri. B.C.
Mukerjee—! do not know him person-
ally—was appointed. The national exche-
quer had to spend a good deal of money
to study the problem of fertilisers. But
within three months he is transferred
to the Air Lines Corporation. I remem-
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ber that in regly to tne debate the
Minister said that he was an efficient
officer and so his services were taken.
Now, I understand, from the Air Lines
Corporation he has been shifted to.
somewhere else.

Shri Satish Chandra: Again to ferti-
liser.

Shri K. K. Basu: By the time he thad.
learnt something about the Air Cor-
poration, he would have forgotten
everything about fertilisers. ‘

To build an industry it needs a dif--
ferent outlook, enterprise, imagination
etc., which is not found in the Govern-
ment officials. Therefore, 1 feel the time:
has come when the Government rnust
consider having some sort of unified
control so far as appointments to these:
nationalised concerns are concerned.

Last time 1 went to the shipyard we
were told that there was a dearth of
engineers. But there are quite a number
of unemployed engineers witlt theoreti--
cal background who can be given spe-
cial training and put on the jobs. In-
stead, we import foreign experts whom
we find after five or six years to be:
incompetent. When questions were ask-
ed about the performance of shipyard
or the machine tool industry in Banga-
lore all sorts of difficulties were being,
pointed out, but now the truth is known.
It is due to the personal management
of the Joint Secretary here or the Mana-
ginig Director there who were not com-
petent to understand the complications.
of the industry. They misguided the
Government about the capacity of the
foreign experts, and the nation’s money
has been wasted.

In the Indian Industries Fair we have-
seen that under the championship of
Tatas and others, the private sector has
gone all out to show that the experience:
of the last seven years has proved that
the public sector has failed wherever
it has tried. We are now going to
nationalise an important sector of the
national economy, especially financc,
namely, insurance. I find that many of’
the custodians who have been appointed
—1 hope they are temporary—are also:
connected with this industry and against
whom there may be some allegations. I
feel that if You put some officials who.
have no connection with the industry
but who have passed economics exami-
nation and have the theoretical know--
ledge required, they would be able to-
run these institutions.
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We have got to create a special cadre
who will be able to work effectively
the expanding public sector.

What will be the attitude of our un-
cmployed engineers when we advertise
that there is a dearth of personnel and
bring in foreigners. The other day in
the Damodar Valley Coroporation
11,000 people were going to bc retren-
ched, while at the same time in another
section more or less of the same nature
we are going to recruit new men. What
will be the attitude of these people to
be retrenched ? They would feel that if
they do their best, they would lose
their  jobs the  earlier. Within
the D.V.C. itself when a particular dam
was finished people were retrenched
while for another dam which was
under construction new people were
being taken in. The argument was that
though the other dam was also under
“the D.V.C., the recruitment was being
done locally. An engineer at the age of
25 gets a job and works for five years
in the D.V.C., does his best to construct
a particttar dam, and the result is he
loses his job. Our Prime Minister shoiits
and declares that he wants the people
to work hard for the country, but you
must create a psychological atmosphere.
The persons should feel that they are
not only working for the benefit of the
country, but that their own future also
will be guaranteed. Therefore, I urge
that we must accept the spirit of the
resolution and try to set up somc sort
of organisation which will look after
our expanding public sector, so that it
may induce all, from the unskilled
Jabourer to the top engineers, to give
of their best in building up the country.
We should sec that the public sector
does not behave in a way that it be-
comes a waste and not a real benefit to
the common man. 1 hope the House
will accept the spirit of the resolution.

Shri L. N. Mishra (Darbhanga cum
Bhagalpur): I would Jike to thank Shri.
M. L. Dwivedi for having given the
Lok Sabha a chance to discuss this im-
portant question. 1 entircly agree that
there is need for having a cadre of In-
dustrial and Economic Service. How we
should have, and when we should have
are all matters for Government to consi-
der. 1 am not very much interested in
having a separate Public Service Com-
mission for it, but I am interested in
having this cadre.

Our services have done a good job,
especially after Independence. They have
built up a tradition of which anyone
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can be proud. Yet, in spite of this, to
my mind, they have not been able to be
dynamic and flexible enough to adjust
themselves to the needs of a State which
is dedicated to a socialist systern of eco-
nomy.

For the last five years, we have been
having a planned system of economy.
We had the First Five-Year Plan, and
we are now having the Second Five-
Year Plan. All these things mean addi-
tional functions for the State. The func-
tions of the State are developing; every
day, we are multiplying the functions
of the State, and we are covering newer
and newer spheres of activity. But we
find that the same set of people are be-
ing asked to take up the new responsi-
bilities.

Mr. hon. friend Shri K. K. Basu was
right when he said that some chief sec-
retary or a departmental secretary was
put in charge of the Sindri fertiliser
factory or something like that. What is
the position today? The same ICS or
IAS man can be a departmental secre-
tary, can be the chairman of the DVC,
can be the general manager of the
Sindri fertiliser, and what not.

Dr. Lanka Sundaram: That is the tra-
dition built up, which you compliment-
ed a little while ago.

Shri L. N. Mishra: To my mind, it
looks not odd but rather funny to expect
everything from the same cadre of

people.

I know that the men who are select-
ed for our services arc men of high
calibre. But it does not follow that men
of high calibre would adjust themselves
to the responsibilities that might come
upon them in the course of their long
service. 1 thereforc do feel that there is
a need to have a sepcrate cadre of In-
dustrial and Economic Service.

Recently, we had the new company
law. Now, we are nationalising in-
surance. And we are going to take in-
terest aJso in the stock exchanges. And
then, we are having these finance cor-
porations. In this way, new ventures are
developing. We are encouraging still
more the public sector in the Second
Five Year Plan; we are going to have
many new industries in the public
sector.

I had a chance to look into the re-
ports of some of these undertakings, as
a Member of the Estimates Committee.
1 would like to say that our work has
definitely suffered. What about the
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Scindia Steam Navigation Company ?
What about many other State under-
takings ? Excepting the undertakings
which are run by the Ministry of Rail-
ways, and the Sindri Fertiliser Factory,
I might say that the story of all other
State undertakings is not very encourag-
ing. 1 am not very much disappointed,
but 1 do feel that the cadre has got to
be changed.

Moreover, the officers who are put in
charge of these undertakings have not
been given enough powers to take ini-
tiative and to exercise discretion. They
are bound down by the ordinary service
rules, with the result that they cannot
make decisions on the spot; they can-
not take any initiative, and they cannot
have that discretion which is required
for any managerial servicé of the nature
that they have been entrusted with.

I therefore feel that a new cadre
should be created, and the men in that
cadre should be given enough powers
so that they could excercise their dis-
cretion .and take initiative. Only through
this way we can expect better results.

When our hon. guests the leaders of
the Communist Country were touring
the country, they were surprised to hear
that our milk dairy at Bombay was not
a profit-giving concern. That is a fact,
no doubt, but it is not because they
cannot give profits there, but it is be-
cause there is something wrong with the
prganisation, which we have to look
into.

In Britain, the Labour Government
went in for State undcrtakings, but they
did not manage these things as a normal
departmental affair; they have set up cor-
porations for all. They too had this fear
that if they were managed in the normal
departmental way, that might lead to
conservatism and inelasticity and those
officers who were in charge of the in-
dustry would not take intiative when
necessary. 1 do remember the evidence
that was given by Sir Arthur Green-
wood when coal was being nationalised
in Great Britain. He said that if the
State were to be in charge of very big
undertakings, actually there was a
chance of inelasticity and conservatism;
and therefore, he suggested that there
should be corporations to manage those
undertakings.

We are having State undertakings here
also, .but we are not having the corpo-
rations to manage them. I do advocate the
setting up of corporations for everyone
of these undertakings, for I feel that it
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is not wise to manage all the State
undertakings as a normal departmental
affair.

I am not in a complaining mood, but
I feel that our officers are not in a
position to enthuse the people to cxtend
public co-operation to the extent we
require it for the implementation of our
national plans. That is because they
have not received adequate training for
the purpose. We require a cadre of men
to be put in charge of the execution
of our national plans, who will havc
faith in the democratic system of plan-
ning, who can feel inspired to do some-
thing, and who will also know how to
enthuse the people to co-operatc in the
implementation of the plans.

1 have some practical cxperience of
some work where public co-operation
was sought. 1 know that our Govern-
ment werc all sincere and all serious
to have public co-operation; and our
services also did try to secure public
co-operation and help us. But it was
not possible for them to rise to the
occasion. I do not doubt their' sincerity
or honesty. They were honest, and
they were sincere, and yet they failed to
deliver the goods. I feel, therefore, that
those people who are put in charge of
the execution of our national plans
should have that spirit in them which
will enable them to securc maximum
possible co-operation from. the people.

Those davs arc gone, when the men
in the services werc concerned only with
the law and order situation in the
country. Today, as my hon. friend Shri
Shree Narayan Das has said, we are
having a welfare State. So, our services
have to know how a welfare State is
to be managed, and how the economic
affairs of Government arc to be run.
Today, the services have not only to
know the political and economic back-
ground, but they have to be judged in
that background. The philosophy of the
Statc is not only political but also eco-
nomic. Political philosophy, to my
mind, has been converted into a perfect
economic science. So, our men in the
services have to bc judged in that back-
ground. In the light of these considera-
tions, I feel that the demand for having
a seperate cadre is perfectly justified.

In conclusion, ] would like to say that
those persons who are put incharge of
the execution of our plans should have
some sort of training. Sometime back
Shri Datar had made a reference to
the subjects of examination, which the
candidates had to pass before they could
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cnter the services. But what is the
syllabus ? If you go through it, you will
find that there is nothing at all there
about this economic aspect. It is the
same old syllabus dealing with the same
old routine affairs, with some slight
changes herc and there. Our Govern-
ment have becen anxious to bring about
some changes, ahd reform our services,
but not in this light. They have been
anxious to improve the administration,
and with this end in view, they have
appointed various committees. We had
the Economy Committee, then we had
the Gopalaswami Ayyangar Committee,
then we had the Appleby report, then
the Planning Commission’s report, and
the Gorwala report and so on. All these
reports have referred to corruption and
various other aspects of the problem,
but not to this aspect, about which we
are so anxious today.

I therefore feel that Government
should set up some commission or com-
mittee to examine how this economic
cadre can be created without delay.

Dr. Spresh Chandra (Aurangabad): 1
rise to support the resolution moved by
Shri M. L. Dwivedi. Though the scope
of discussion on the present resolution
is a limited one, it only demands the
setting up of an Industrial Service Com-
mission on the lines of the UPSC for
the purpose of recruiting qualified and
suitable persons for government works,
industries and other institutions. I feel
that there is consensus of opinion in
this House on this matter. (An hon.
Member : No.) Anyhow that is only a
solitary voice.

This sort of Industrial Service Com-
mission is an absolutely great necessity
at this moment, when we are engaged
in great adventures. However, some
other points arise out of this resolution.
The first point that arises is in regard
to control of industries and also the
public sector which we are increasing
day by day. There is also the point
relating to our present services which
are controlling the public sector.

It has been rightly pointed out by
the previous speakers like Shri K. K.
Basu and others that it is not enough to
attach importance to increasing the pub-
lic sector in this country or in any other
country for that matter.

4 P.M.

But what is more important is to in-
fuse the spirit of service, the spirit
which can inspire. We must have people
who have got faith in our country, faith
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in building up our national industries.
Since we became independent, especially
since we had our First Five Year Plan,
for the last three years we have come
to know how our officers and the
people who have been managing our in-
dustries—not only industries managed by
Centre but also industries managed by
the States; their number is enormous and
it is increasing day by day—have be-
haved. As has been said before, some-
of the men do not possess even theore-
tical knowledge of the industries or con-
cerns which theg manage. I have had
the privilege of being a Member of the
Estimates Committee and going round
the country visiting many of these in-
dustrial concerns in the public sector. 1
have experienced in the Damodar Val-
ley Coroporation that there is so much
of money wasted there because of lack
of proper personnel at the proper place.
So is the experience of our people. Any
officer—] would not say, Tom, Dick
or Harry—any ICS officer, or Joint
Secretar{, as has been rightly said by
Dr. Lanka Sundaram, is capable to know-
ing anything about gold, about the pro-
cessing of coal, the processing of coke;
at the same time, he can also be shifted to
a concern making hats or anything for
that matter! It is a matter of great
concern to all of us who are engaged
in this great adventure, people who are
engaged in building this great nation,
as has been repeatedly pointed out by
our great Prime Minister. It is a matter
of great concern to us to know who
are the people whom we entrust to man-
age these industries which are going to
make this country rich and prosperous.
We are now increasing the number of
our steel plants. But the people who are
managing the steel plants do not know
anything about steel plants. They are
just Joint Secretaries or some ICS men.
They go to Germany; they go and meet
some people and they are fooled by
the Germans. I can say I have got evi-
dence. I have been to Germany. I do
not take interest in industries, but I
do take interest in my country. I have
visited Krupps-Demag on my own. I
have been told by those people that
some of our people who go there do not
know anything. They just go there, they
are told something by some people, then
they come here and sit and finally
decide. Afterwards, we find after checks
and examination again, that we spend
and waste our money like that. There-
fore, it is a very important thing. I agree
with what Shri Narayan Das said. I was
also on that Committee and I am a
signatory to that Report that recom-
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nded various cadres of service. At
thp same time, we want something now
with regard to the establishment of some
kind of control. The whole idea is that
therc must be control of industries. 1 have
been reading some of the things which
have been done in the U. K. There are
corporations there. I do not say that we
must imitate the U. K. where they have
established corporations. Corporations
may be good or may not be good. We
may not adopt that 10 the samc extent,
but at the same time, I want that there
must be control by the public, control
by Parliament. In France, where I had
the privilege of living for a long time,
I know that they have got a very big
control. There are controls of different
kinds. All the public enterprises in
France are administered by boards, first
of all, whose members are nominated
by representatives of different interests,
Government, employees and consumer
organisations. Then the staff of public
corporations have the status of civil
servants, Then there is parliamentary
control—and it is a very important con-
trol. Accounts of all these public cor-
porations or organisations in the public
sector must be submitted to Parliament;
in each session of Parliament, a sub-
Committee is constituted, whose task
is....

Mr. Chairman: The hon. Member is
disgressing too much from the main
point. We have the definite point before
us, whether or not there should be a
separate Commission for selecting per-
sonnel for industrial services. Other
things arc of a wider character, not for
discussion now.

Dr. Suresh Chandra: I had the im-
pression from the speeches of all Mem-
bers who have spoken before me that
they have been dealing with all these
matters.....

Mr. Chairman: Another thing is that
we have practically come to the end of
our discussion, and two other Members
want to speak.

Dr. Suresh Chandra: All right. I do
not want to go to France or Germany.

Dr. Lanka Snndaram : He has done it
already.

Dr. Suresh Chandra: I only want to
be in India. The necessity for the es-
tablishment of an Industrial Service
Commision arises from the fact that the
men who are controlling public expen-
diture, expenditure in the public sector,
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are leading our country to ruin. In my
own State, we have got a nationalised
sugar industry. Eighty five per cent of
thc shares belong to the Govern-
ment, to the people. There s
complete scandal. There is absolutely no
control by the Goverment or by. any-
body. There is nobody to look into it.
Management is absolutely mismanaged.

Shri Satish Chandra:
trolling it ?

Dr. Suresh Chandra: The Hydera-
bad Government.

_ Shri Satish Chandra: We are discus-
sing here the affairs of the Union Gov-
ernment.

Dr. Suresh Chandra: I just gave an
example. We can go to the DVC.

ll)r. Lanka Sundaram: Bhakra-Nan-
gal,

Dr. Suresh Chandra: Yes. Yesterday,
a friend of mine told me—I think he
is there—Ilakhs and lakhs of rupees
have been drowned. )

Dr. Lanka Sundaram: Crores.

Shri Tek Chand (Ambala-Simla);
Yes, crores.

Dr. Suresh Chandra : From this arises
the necessity for the establishment of an
Industrial Commission which will recruit
men who are technicians, who are ex-
perts, and not those who sit in the chair
or who have passed certain examinations
and all that. That is all I want to say.

Shri Mohiuddin (Hyderabad City): I
wish to oppose the Resolution. I have
heard with care the speeches made by
the previous speakers, in spite of a good
deal of irrelevance, as pointed out by
the Chairman. The common points made
so far were only a few which did not
appcal to me. I came into the Lok Sabha
with an open mind, and I am afraid
the previous speakers have driven me
to oppose the Resolution.

Dr. Lanka Sundaram: Lone mariner.

Shri Mohiuddin: There is no doubt
that our economy is tending everyday
towards an expanded public sector. A
large number of industries are being es-
tablished in the public sector, and will
be established during the next five years,
and we have got to think hard about
the system of their management.

The ship-building industry, the
chemical industries like the Sindrd
Factory, the industries like machine

Who is con-
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tools have been established and are
'working more or less satisfactorily.
But we have not yet been able to
evolve a system by which recruitment
could be made for the technical admi-
nistration personnel for the running of
these industries. I agree that so far we
have not yet laid down . any definite
policy for recruitment. Hon. Members
have referred to the management, the
managing directors and the chairmen of
the various corporations and have con-
demned the managements run by them.
I should not go so far as to condemn
them but still the proposal that has been
submitted will not solve that problem
of the appointment of managing directors
and the chief men who will manage.
They will have to be selected from the
present staff, the best men that we
could get and they will have to be ap-

inted for years to come to run these
industries. That problem is not solved
by the proposal tgqt has been submitted
for discussion. There is no use clouding
the issues as Shri Basu has done by
bringing in the so-called mismanage-
ment of the corporations and other in-
dustries. We have got to make a start
from the beginning. In what way should
the the technical personnel be recruit-
ed, in the lowest rung, for running all
these industries-—that is the main prob-
lem and it is no use clouding the issue
by bringing in the chairmen and the
managing directors of the various indus-
tries.

Dr. Suresh Chandra: Why not ?

Shri Mohjuddin: Even if you ap-
oint a Commission today that problem
18 not solved. What is the problem ?
The problem is of recruiting young
men for training and for taking up
responsbility in these industries.

I have also been round the various
industries run by Government at Visa-
khapatnam and Bangalore and other
places. The selection that has been
made so far might not have been made
on a definite principle or on definite
lines but still T can say that our young
men that have been selected and are
trained and working there are a very
good set of J:eople of which any one
can be proud. Today, of course, they
are beginning to learn; They have learnt
considerably and I hope that in course
of time they will be able to rise to more
and more to responsible positions.

How will the appointment of the
Industrial Service mission that is

17 FEBRUARY 1956

Industrial Service Commission 134

proposed serve the purpose ? The Indus-
trial Service Commission, as well ms
the Union Public Service Commission
or Public Service Commission have a
background, a meaning and a history.
What does the Union Public Service
Commission do ? It has some rigid rules.
It has some rigid outlook, some rigid
attitude of mind in selecting candidates.
That rigidity of mind, that rigidity of
outlook may be all right as far as the
selection of candidates for government
service is concerned. But, it is extremely
unsuitable for the selection of candi-
dates for the industrial and commer-
cial services in the country.

Dr. Jaisoorya (Medak): Exactly.

Shri Mobhiuddin: That is an aspect
which has been ignored by the previ-
ous speakers. I therefore suggest to the
Lok Sabha that they should take this
important point into consideration that
the appointment of an Industrial Ser-
vice Commission on the lines of the
Union Public Service Commission is
absolutely useless and we should not
recommend the appointment of such a
Commission to the Government. We
should, however, think what is the best
method of recruiting young men for the
industries that have already been estab-
lished or the industries or commercial
concerns that may be established or na-
tionalised in the future. That is the prob-
lem which I think, has got to be tackled
and will have to be tackled. I hope the
government representatives will explain
what is their position at the present mo-
ment. But, still, the appointment of an
Industrial Service Commission will not
serve the purpose.

Dr. Jaisoorya: The hon. Member
who preceded me just now has been an
official most of his life previous to
coming here and therefore is always
thinking like an official. So, naturally, he
has taken the point of view of the steel
frame which won't change.

Some 60 years ago, my late revered
father told me that in the very efficient
State of Hyderabad there was a man
who was sent abroad as a government
scholar to study medicine. When he
came back there was no post as Civil
Surgeon. So the Nizam asked which
post was going and they said, the
post of a Sessions Judge. He was ap-
pointed. So also for the various catego-
ries of organisations, of industries, the
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[Dr. Jaisoorya]

question goes round, which junior
Secretary is available—appoint him.
Now, I have no objection to that.

The point is this, Here is 2 new
phase that has come into India for
which we were not prepared. Believe
me, recently about two months ago in
a certain State—God bless that State—
they had a very big discussion about
the Sccond Five-Year Plan and every
one clapped his hands that so much has
been allocated for this, so much for that
and everybody shook hands and was
about to go home. Suddenly, one man
got up and said, “Gentlemen, you for-
got one thing; what about the training
of the cadre necessary for the Second
Five-Year Plan ?” Then all the officials
said, “Oh! we forgot that”. That is the
exactly the position here. You are having
very big enterprises with very fine men—
they may know the ABC of certain
things......

Dr. Lanka Sundaram ;: Or XYZ.

Dr, Jaisoorya: ....or the XYZ of
certain other things. They may be
authorities in their own subjects which
have nothing to do with the new prob-
lems that are arising.

My hon. friend Shri Ahmed Mohiud-
din himself admitted that the present
Service Commission works on rigid lines
and, therefore, he came to the conclu-
sion that that is not quite suitable for
the selection of peoge for these new
problems. 1 believe he admitted that.
If so, what is to be done ? He has not
told us what is to be done. He has left
it to Shri Datar to say. We say we have
to think in terms of men who know
the problems that are now facing us.

1 will give you a few examples. There
is that great enterprise which we started
with such a flourishing—known as the
Government Housing Factory. White
ants have got in and the Housing scheme
have come down. 1 am giving you the
case of the Central Tractor Organi-
sation, I think there has been a
report about the failure of the Central
Tractor Organisation. I am talking of
the Hindustan Aircraft plant, of which
I know something. An excellent scheme
was proposed by Messerschmidt and
God knows, for what purpose, which
learned gentleman said it was not pre-
ferable to the present scheme that we
are following now—I cannot discuss it
now—and the technical director, if my
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information is correct, of the Hindusthan
Aircraft  Facto: an  ex-instrument.
repairer. I am talking of the Hindusthan
Shipyard which ought to become more
a submarine ﬁlant than a shipyard.
About the Machine Tool Factory, my
friend Shri Dwivedi and 1 have some
experience. I am not very enthusiastic
as my friend Shri Mohiuddin that it is
something wonderful. Given the same
circumstances and other directions, there
is no reason why it should not have
been five or even ten times better. I
have seen under worse auspices and
under worse conditions machine tool
factories starting in China and all of
them are working at full speed. That
is the point I want you to understand.
1 am not satisfied because, conceding
it that the people who are at the helm
of affairs are sincere, unless you take
the proper road, all good wishes are
of nc value. We have got to build up
a cadre, not only from below upwards
but from above downwards. That is the
point 1 want you to understand.

About contracts, let me say this. I
have great admiration for thé Swiss as
expert watch-makers and they also make
very good cheese, but I have never heard
of the Swiss as experts in mass produc-
tion. The French—yes, they are famous
for their perfumes, but I have
never heard of them as experts in radar
or in shipbuilding—for that matter. The
Swedes—yes, thcy are very good, but
they have no housing problem to study,
the problems of Prefabricated housing.
This is the kind of thing that makes me
say—I do not know what to say, but to
put it mildly—that I would like to sack
the whole lot of them. Therefore, deli-
berately, we must have a new type of
men and make them responsible. The
hon. Member over here said that in
nine months a man was transferred
three times. But I know of a case which
was in the hands of five top men and
not one of them knew much of it for
over two years, and this happened in a
certain department. This merry-go-
round of musical chairs is going on with
mutual transfers. There is a thing ; keep
a man in charge of it; hold him res-
ponsible and, if he does not deliver the
goods,—capital punishment has not yet
come—I would like capital punishment
to be given to him. I have to give you
one example.

A man who was censured by the
Public Accounts Committee for gross
mismanagement in the Damodar Valley
Corporation is now kicked up and put
in charge of the hundred crore worth



147 Resolution re.

Krupp-Demag plant at Rourkela. Con-
gratulations ! If this is the kind of thing
then we say that our money is not safe.
I am not doubting anybody’s bona
fides, but | am only concerned with the
results, and 1 can tell you frankly that

our results are disastrously deplorable. .

hat is all what I have got to say.

Shri Satish Chandra: 1 may be
permitted to ingervene in order to clarify
a few points which have been raised
during the debate. As far as the resolu-
tion is concerned, 1 think, the object of
the Mover is to ensure that there should
be some method by which properly
qualified personnel, both managerial
and technical, should be seclected for
State owned industries. So long as that
object can be served, the question as to
what should be the procedure or agency
for making selections is a matter of
detail. I am not sure if the setting up
of an Industrial Service Commission, as
proposed by the hon. Member, is an
answer to tHt problem. But as far as the
object is concerned, therc can be no
dispute about it. Government is as
anxious as the Hon. Members of this
House that there should be efficient
managerial. and technical personnel to
run our industries in the public sector,
But 1 submit that while criticising the
work of these industriecs, we should not
lose sight of our limitations. Many new
industries are growing up in the public
sector ; these industrics did not exist
even in the private sector. There had
not been much experience in this
country about shipyards or production
of fertilisers or, say, the¢ work which
D.V.C. was called upon to perform. We
are just learning and trying to set up
these pioneering industries. 1 doubt if
the pessimistic picture which is some-
times painted by Hon. Members of our
public enterprises is real and objective.
I think the speed with which we are
moving and the success that we have
attained in setting up these industries
and running them efficiently should give
us hope and courage. We should be
proud of them rather than being very
much criticial about them. especiall
because of the circumstances in whic
they have been set up and are being
worked.

Dr. Lanka Sundaram : May I inter-
rupt him for a moment? How many
Iong months it would take for a long
project to be finalized? Why do you
not train up a man during the time of
3.4 Lok Sabha
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the finalization of the project and then
appoint him ? That is the only point
of dispute between him and us.

Shri Satish Chandra: [ could not
catch the hon. Member’s words exactly.

Dr. Lanka Sundaram: I will repeat
them. It takes years to finalise a project,
say, of an industry in a public sector.
Why do you not start training up a
person before you take up a project and
finalize it, and then appoint him to the
work instead of sending a Joint
Secretary to manage it, with hardly three
years experience ?

Shri Satish Chandra: A Joint Secre-
tary is sometimes appointed, but for
becoming a Joint Secretary a man re-
quires 20 years experience, not three
years as suggested by Dr. Lanka Sun-
daram.

Dr. Lanka Sundaram: Not even 20
hours is required.

Shri Satish Chandra: A Joint Secre-
tary is appointed on a managerial
post—it might be the post of a General
Manager or a Chief Accounts Officer
or a Stores Purchase and Sales Manager
or a Director of the factory.

Dr. Lanka Sundaram :
followed what 1 said.

Shri Satish Chandra : 1 may be allow-
ed to proceed in my own way. Many
things have been said about Sindri. It
was a big project and the first of its
kind in the country. Whatever might
have been said about the management
of the Sindri factory, I must submit to
the House that Sindri has exceeded its
production target of 3,20,000 tons of
ammonium sulphate in the year 19585.
It has been produced at a cost which
is much cheaper than the imported
price. The Sindri production has helped
to reduce the cost of fertilisers in the
country.

Similarly, the Hindustan Cables
Limited, which was started recently has
been doing excellent work. It has come
to our expectations. The anti-biotics
factory, which went into operation only
a few months back, has exceeded the
rate of production for which the fac-
tory was set up.

He has not

1 may request the hon. Members to
compare these performances with the
rformance of industrial units managed
y any efficient private industrialists in
the country. One of the more enlighten-
ed industrialists in India are the House
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of Tatas. Besides their iron and steel
factory or hydro electric works, they
have got numerous other industries
spread all over the country. I am pre-
pared to compare the performance of
several industries under the control of
the Ministry of Production with some
of the industries which are being run
by them for 10-15 ycars. The industries
which they started ten years back may
not be doing well. Some of them may
be doing well. It is not always due to
the inefficiency of the Management
that certain industries do not show quick
progress. There may be various other
causes such as the non-availability of
technical personnel, raw materials, lack
of technical know-how ectc. Even some
development processes may have to be
evolved by the industry itself. There
may be many other factors.

There might be shortcomings in the
management of industries in the public
sector. I do not say that our organisa-
tion is perfect or that it leaves no room
for improvement. There may be plenty
‘of scope for improvement. Every effort
should be made to improve the quality
of our technical as well as managerial
personnel. How it can be done is a
different matter. Whether the creation
of an Industrial Service Commission
offers a solution to that problem—I do
not know. When wc examine the
problem from the point of view of re-
cruiting of the technical personnel, we
may have to think of the civil engineers,
mechanical and electrical engineers,
marine or aeronautical engineers, chemi-
cal engineers, or a metallurgist or
an optical expert or a man well up in
petroleum industry and so on. There
1s little in common betwcen all thesc and
no Commission, howsoever constituted,
can be an expert in everything.

An Hon. .Member: Secretaries can be
an experts in every line:

Shri Satish Chandra: Secretaires are
of course not experts. Hon. Members
are aware that those appointed on
higher technical posts are generally
selected either by some Selection Com-
mittee or the Public Service Commis-
sion at some stage.

Dr. Lanka Sundaram : Are they?

Shri Satish Chandra: In any indus-
trial concern, the number of senior
managerial posts is usually more than
the number of technical posts. For a
big industry, we may require a general
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manager, an accounts officer, a Sales
Manager, and so on. There is a chief
engineer to look after the technical side.
1 am only talking about the top posts.
So, if we calculate the requirements as
we are trying to do now, we come to
the conclusion that higher managerial
posts will be more in number than the
technical posts. That is so in the private
sector also. This position is not peculiar
to the public sector. There is perhaps
nothing wrong if persons with experi-
ence of administration, finance or ac-
counts are posted on administrative
jobs. Secretariat Officers have to be
sometimes posted because men with re-
quisite qualifications and experience are
not easily available in the country.

All of us sharc a common desire
that the public sector should expand and
that it should prosper. There does .not
appear to be any difference of opinion in
this matter. 1 would submit that to
condemn the good performance of the
officers who are working in difficult cir-
cumstances is not the best way to pro-
mote the growth of the public sector.

Dr. Jaisoorya: Your machine-tool
factory is a good performance !

Shri Satish Chandra: I do not know.

Mr. Chairman : Opinions may differ.
We have very little time now.

Shri Satish Chandra: The machine-
tools factory controlled by the Ministry
of Production has started work only a
few months ago. It is assembling lathes
from imported components. The entire
range of components are not yet being
manufactured, It was inaugurated only
a few months back by the Prime Minis-
ter. 1t is too early to judge its perfor-
mancc. I have myself seen one machine-
tool factory in the private sector. It will
not be an exaggeration to say that our
factory is progressing more satisfactorily
than one which T saw.

Shri K. K. Basu: On what facts you
say that ?

Shri Satish Chandra: Hon. Mem-
bers can go and see for themselves.
Anyway, there are three types of public
cnterprises : statutory corporations, pub-
lic limited companies and those rua
departmentally. As far as statutory cor-
porations are concerned, Parliament
itself has laid down certain procedure
for recruitment of the personnel by
making provisions in the Bills. DVC is
a statutory body and anything done
there is done according to the provisions
of the Act. So far as public limited
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companies are concerned, I would like
to say that there is a shortage of higher
managerial and technical personnel even
in the private sector. Probably, hon,
Members are aware that many a times,
the retired officers of the Government
are taken by big industrial houses on
fabulous salaries to become general
managers, directors or managing direc-
tors.

Shri K. K. Basu: It is because they
are in a position to influence the Secre-
tariat for certain orders: it is not
because of their technical knowledge. I
am prepared to give any number of
instances across the table.

Shri Satish Chandra: That may be
the view of the hon. Member.

Mr. Chairman: These detuails need
not be discussed here. Budget is coming.
The hon. Minister may conclude soon.

There is difference of opinion on that
point.
Shri Satish Chandra: 1 wish to

submit thag this problem has been
engaging the attention of the Govern-
ment for sometime. I agree that there is
scope for improvement and that there
should be separate industrial cadre.
Managerial and technical cadres may
have to be set up separately becausc
there is not much in common between
the two. The highest posts should be
open to persons from both the cadres.
They might be filled either froln the
managerial cadre or from the technical
cadre. An engineer, for instance should
not be debarred from becoming the
managing director of a concern. It
should not be reserved for people of
managerial cadre only. All these points
are under discussion and 1 hope that a
beginning may be made in the enter-
prises controlled by the Ministry of
Production.  Selection for thcse two
cadres will have to be made by a special
recruitment board or an Industrial Ser-
vice Commission, if you may like to calil
it. It is possible a special recruitment
board have to be constituted for chemi-
cal industries and another for engineer-
ing industries because requirements of
engincering industries may be different
from those of chemical industries. Per-
haps a member of the UPSC may also
be associated with such special recruit-
ment board. T am just giving you the
lines on which the Government is
thinking. Whatever the final decision
may be, the cadre can be built up only
gradually. It is not possible to build
up an industrial cadre overnight. There
are only two or three ways of building
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up that cadre. One is to take young
engineers and young men and train
them up gradually by putting them on
some junior posts and then making them
push their way to higher posts. That is
one possibility. The second method can
be the rccruitment from outside, from
industry, trade, Government offices etc.
The most practical method appears to
be to have a mixture of both. All I can
say is that this problem is engaging the
seriovs attention of the Government
and all the Ministries which control
industries in the public sector are trying.
to find out ways and means of getting
over the difficulty in the matter of
teﬁhnica] as well as managerial person-
nel.

Shri Datar: Mr. Chairman, in as
much as a very large ground has been
covered by my hon. colleague I shall
make a reference only to a few points
with a view to point out to 'this hon.
House in general, and to my hon. friend
Dr. Lanka Sundaram in particular, that
the Government are fully alive to the
need for having proper and suitable
personnel for running their industrial
concerns. I would assurc him that the
Government have no desire to be cal-
lous about such an important matter.

Dr. Lanka Sundaram :

Shri Datar: My friend has used
another expression “casual”. 1 would
point out that ultimately the idea is
more or less the same.

Dr. Lanka Sundaram: No.

Shri Datar: It is a matter of differ-
ence in degree.

Dr. Lanka Sundaram :
suits you, you can have it.

Casual.

If “callous”

Shri Datar: It does not suit me
cither. Neither “callous” nor “casual”
suits me. 1 would only point out that
thc Government are highly earnest
about thesc industrial concerns and the
Government arc anxious to see that the
technical personnel as also the adminis-
trative personnel are of the best and the
highest kind. And, as my colleauge has
pointed out the Government are taking
certain steps so far as the object that
the hon, Mover of this resolution has
in view is concerned. I believe, Sir, with
the very interesting debate that we had
this afternoon on this particular reso-
lution thc purpose that the Mover had
has been more or less completely satis-
fied. I would assure him that his object
is laudable and the Government have
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made a note of what has been stated
not only by him but also by the other
hon. Members.

I would point out to him that the
remedy suggested by him is not the
right way of apprpach at all. What he
has suggested is that there ought to be
an Industrial Public Service Commis-
sion. I am not entering into the consti-
tutional aspect, but it may be noted
here that the industries that we are hav-
ing are of different kinds or categories
to which my hon. colleague has just now
made a reference. So far as the actual
Government undertakings are concerned,
in the sense that they are managed
departmentally, naturally we have to
approach the UPSC. I would point out
to this House that whenever recruit-
ment has to be made to such depart-
mentally run concerns the UPSC associ-
ates with its members certain industria-
lists, experts or persons who know how
to manage these concerns and who also
know what the technical side is. There-
fore, the House will kindly understand
that whenever any recruitment is made
by the UPSC, so far as these depart-
mentally run concerns are concerned,
they are made after full consideration
and in consultation with the experts to
whom a reference has been made on
more occasions than one.

Secondly, another point also has to
be understood, namely, that whenever
appointments are made so far as thesc
industrial concerns are concerned, there
is also what can be called a manage-
ment side or an administration side in
addition to the technical side. It is so
far as this administration side is con-
cerned that we appoint officers who
have general experience so far as that
side of the matter is concerned and so
far as technical side is concerned the
technical personnel are always selected
or appointed on the basis of advice re-
ceived from those who can give com-
petent advice. So, this aspect of the
question has to be understood very
clearly. Even though these are indus-
trial concerns they have an adminis-
trative aspect also and administrators are
absolutely essential so far as the actual
running of these concerns is concerned.
Therefore, 1 would point out to my hon.
friends that it is only where the admi-
nistrative experience is required that we
take officers from the administrative
cadre or those who have actual experi-
ence on the administrative side.

17 FEBRUARY 1956

Industrial Servict Commission 144

Dr. Lanka Sundaram: May I just
interrupt ? How was thc man selected

.to run the Rourkela Plant or the Bhilai

Plant ?

Shri Datar: 1 cannot answer thc
particular question that he has, but 1
would point that so far as these ques-
tions are concerned the Government
arc fully alive to the need of appointing
persons who have administrative experi-
ence in general and also those who have
technical cxperience. Therefore, it is not
necessary to have another Industrial
Public Service Commission because the
purpose that my hon. friend has....

Shri M. L. Dwivedi: It s
“another”, it is only one
Service Commission.

Shri Datar: 1 have said: “another
Public Service Commission.”

Shri M. L. Dwivedi: We are asking
for an Industrial Service Commission
only.

Shri Datar:. The hon. Member has
not understood what he has in view.
Now, he will kindly understand that
though he calls it a “Service Commis-
sion” it means a “Public Service Com-
mission”. The word “Public” has to be
understood in the sense that a commis-
sion which deals with the appointments
in Government is a Public Service Com-
mission and therefore ultimately it will
be an Industrial Public Service Com-
mission.

Shri M. L. Dwivedi: Do you mean
to say that the Corporations are Gov-
crnment undertakings in that sense ?

Shri Datar: The hon. Member has
not understood what 1 have said. I am
now dealing only with the category of
industrial concerns which are depart-
mentally managed. He need not antici-
pate what 1 am going to say so far as
the other two categorics are concerned.
Therefore, assuming that the appoint-
ment of such an Industrial Public
Service Commission is made, that Indus-
trial Service Commission can only deal
with industrial concerns which the
Government are running dcpartmentally.
So far as this is concerned the object
is served and the UPSC are in a posi-
tion to recommend or advise the Gov-
ernment regarding suitable personnel.

not
Industrial

Now, as my friend has rightly
pointed out there are two other cate-
gories of industrial concerns in which
the Government are interested not
directly or departmentally but in a
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different way. So far as these two cate-
gories are concerned, with regard to the
statutory  corporations these corpora-
tions came into existence after an Act
is passed by the Parliament.
The Parliament in- the various
Acts that have been passed has made
suitable provisions and in other respects
by convention and practice the manag-
ers of these corporations have to see
that proper candidates are called for
and are appointed. In all these cases
I may point out to my hon. friend that
even in respect of statutory corporations
wherever appointments carrying a very
high salary are concerned they have
adopted a process of selection through a
certain machinery; there is a certain
machinery so far as these corporations
are concerned and they are not made
arbitrarily either by the Board of Direc-
tors or by the Managing Director. In
most cases, there are selection boards.
These selection boards advertise for these
posts. After the applications are receiv-
ed suitable candidates are called for
interview. sThen they are agpointcd by
the appropriate authority. When appoint-
ments carrying higher emoluments arc
madc they are done with the previous
sanction of the Government. That is
the position so far as these statutory
corporations are concerned.

I would assure the hon. Member that
not only in respect of the statutory
corporations, ut also in res-
pect of the third category of industrial
concerns, namely, those which are
carried on by a company established
under the Companies Act the position
is the same. The position regarding
these companies is that they are govern-
ed by the Companies Act and the Gov-
ernment own a certain number of shares.
Government can exercise their control
through their directors. But there also
it will be found that recruitment cannot
be done either through the Public Ser-
vice Commission or by Government.
The Government can exercise their
influence and control, so far as the
appointments are concerned, through
their directors. The hon. Mover of the
Resolution will find that all that this
Industrial Service Commission would
do would be to advise the Govern-
ment so far' as the departmentally run
concerns are concerned. But in respect
of the other two categories, most of
them are either statutory corporations
or concerns run by joint stock compa-
nies in which Government hold a cer-
tain number Of shares.
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Shri M. L. Dwivedi: Thut is why
I have said, “‘works, industries and other
institutions,” and not only department-
ally .run concerns.

Shri Datar: So far as the other two
categories are concerned, the hon,
Member will understand it very clearly
that it would not be possible either for
the corporations or for the companies
to approach the Industrial Scrvice Com-
mission, because it is beyond their
purpose.

Shri K. K. Basu: At present the
subordinate staff are appointed through
Employment Exchanges and it is work-
ing all right.

Shri Datar: I may point out that
this House is already of the opinion that
Government should exercise more con-
trol than is necessary. On a number of
occasions, this view has been, expressed
here and it has to be respected.

Mr. Chairman: There are only 5 or
6 minutes left. So, the Government may
state their policy, instead of entering
into interjections.

Shri Datar: 1 am pointing out the
difficulties in accepting this Resolution,
because it would be highly impracticable
and for two-thirds of our industrial
concerns, this will not apply at all. .
They would be governed by the Acts
which the Parliament. has  passed.
Therefore, the object which the
hon. Mover has in mind will not
be fulfilled so far as the two categories
of concerns 1 have mentioned are con-
cerned, namely, statutory corporations
and companies governed by the Com-
panies Act. In respect of both of them,
Government are excrcising their con-
trol and supervision in regard to the
higher personnel. Therefore, 1 hope that
in view of this very interesting debate
that we have had, the hon. Mcmber
will not press his Resolution. We are
fully alive to the need that the person-.
nel that we appoint are of the best
kind and are highly suitable. About
this objective, there is no difference
between the hon. Mover and the Gov-
ernment.

Lastly, I would point out that greater
attention has to be given to this matter
because the scope of the public sector



147 Resolution re.

{Shri Datar]

is increasing. Therefore, the Govern-
ment will take into account very care-
fully all the suggestions that have been
made here. Government will also exa-
minc what particular steps or precau-
tions have to be taken so far as main-
taining these institutions’ at the highest
possible level of efficiency is concerned.
With this assurance, I am quite confi-
dent that my hon. friend will not press
his Resolution to a division.

W Qo TN FAR : § md §w
T ofas @ T W7 afs g A A
FE dinfore OWE @ §W A
fear grar 1« it s T @ TG ¥
@R aAfaR FT EE | & a8
wgTr aga g fr oow ofemw wweT &
TF 91X FUE &9G H7 AV g G999
JIAT F AT qF & AR FTH AY AT A
W AT R FAT T &7 AE AW
W E N WY EE AR wne fE
TE 9T FAA X TR FAT & &I
AR a9E § § 99 & foag Y gerar gfa
ofeew afqgg T & #iT =@ & @17
ga foric @ & afew fog gear &
q%g gATX $UT TG & AT &1 &EH gH
4 T AT @ § I T gH AL A
T @ E 1 FEa & fr gw faae G0
oIS g9 < il & qgt o7 | AW
W @ & T ATE F g e T
Ted & ag #w a% Ifw & 7 & g
g & ogd wre ST T, g @ <
foT 39 & F9T qFF @I FI, W W A
AT AT § G W FIAT AR € | TR
A% A & | g AuE AA S A Fam,
ZHTL I oY #¥g @ 4 fF argw, dAwme
¥ fag oo Fre7 &, 9} HfAwer wIET
AT & | TG GF AT FT FgAT &, A 5%
g fo = @ W fem o, afew
enfar Fa fFar T, 3 & 919 7 7 g
g i TR A & $Y AAerar o q
gL wer wfY & € FY aqemar
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ot gt wx: § 7 a7 fear av fw
qga wdy F1w frar S

st QRo udo fyadt : TTHX #1 TEA
ey a1 & e g | facey faer dw g
a1, sThaw fawr ¥ gwm ar, foar @0
q 7 a1 fr aga a=dy A qe, afe
9 T &Y 19 &, I HE1g a=9) & foa
FG T8 & % | A0 e agd e @
Ty TR qTEET 9T W gw AR-ae w1
HTTATL a7 797 37 §, 70 919 § A
faaT &Y wr & ? gwi g WA § a@nn
T sy g afm &
WMo o HTo G F TaT, TG F FAWY
q qA qI F @ BET 97 A 6 qaEr
qT, 9« A1 aFaT 9T, HATfEgw 491 | oH
HTEH FT qATEZAT g7 § I W qEi
9T FgW & FF a9 FTR § gargede I €
# a1 sgar § f& ww ffy o ofees
JF A TEE! F A AT, T T
facga fagemy #i qg @@ wefaal A
QU | WAL AT FT T A B G FEAT
g @ ww W wifedr aR ¥ gefeaw
FHIGT AFLT FAT 937 | W9 g7 e,
do fafredtr &, godam fafedy g, Wi
fafreite & &t a7 7 %¢ faar w17 e
g & wav ¥ fag s ag gsfafa-
Gus & fed § %I g 7g 9T gft
@ AE? A AAd & | NI qTeATRE
Fifrgdz & e ca faew &1 sEw T
T wre fadl axg #1 wwEe AT @
IG & AW F & I F gL FAT A |
T TEIT &) at g9 FEee TS ¥
gFd &1 ag A wEte & TN
Tq 9T faure a8 w7 & WX g g I
& &1 9T & A F GG &1 AT AT AT
& 1 &% oA F1 qafaeas g9 ® aog ¥
# g TweT G TAT 9T qTfEH AR &
W TH II9 & M Mg W &
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IH T AG | WA T AT AT 9T AT

arar 3@ € 5 wmo e FEw oTEE Ot

# Tq Y qog a9 & foF dare § &

§ gg T WA g 5 oA s o=

qE ¥ q™ FF & B frar 9w
T weEl & avg § 930§

Mr. Chairman: I shall now put the
amendments first. Are they going to be
pressed ?

Shri Shree Narayan Das: 1 do not
press my amendment and beg leave to
withdraw it.

Shri B. K. Das (Contai): I do not
press my amendment and beg leave to
withdraw it.

The amendments were, by leave, with-
drawn.

Mr. Chairman: Only the amend-
ment of Shri K. K. Basu remains.

I shall mow put it.
The question is:

That for the original Resolution, the
following be substituted, namely:

“This House is of opinion that
an Industrial Service Cadre should
be established and therefore an
Industrial Service Commission on
the lines of the Union Public
Service Commission, composed of
persons having experience in the
field of business management, tech-
nical problems and industrial
labour, but, not members of per-
manent Administrative Service, be
established for the purpose of re-
cruiting qualified and suitable per-
sons of different categories for
Governmemnt works, industries and
other institutions.”

The motion was negatived.

Mr. Chairman: What about the
main Resolution of Shri Dwivedi ?

st quo gwe fradt ;W wEw
Beyem 37 & @Y @ W a9 § A
faaw T &

gl W W §T OO A FFAT
qT A A T KL qF |

wy AP Y o A faan

™y |
.. E
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Shri M. L. Dwivedi: In view of the
assurance given by the Minister, I wish
to withdraw the Resolution.

Some Hon. Members : 'No, no.

Mr. Chairman: The uestion is
whether the hon, Mover of the Reso-
lution has got the leave of the Lok
Sabha to withdraw his Resolution.

Some Hon. Members: Yes.
Some Hon. Members ¢ No.
Mr. Chairman: The ‘Ayes’ have it.

Some Hon. Members: The ‘Noes’
have it.

Dr. Rama Rao : Even if one Member
objects, it will have to be put to vote
under the rules.

Shri K. K. Basu: What is this ? Why
should they be allowed to move and
then withdraw ?

Mr. Chairman: It would be better
if the Members who have voted against
stand in their places.

Shri K. K. Basu: T do not know ; the
Mover may be satisfied with the halt-
ing or whatever it is, assurance. We are
not satisfied.

Mr. Chairman: We are not concern-
ed with that. We are concerned with
the decision of the Lok Sabha. We are
not concerned with what the Member
thinks and in what circumstances.

Some Hon. Members :
put to vote,

It may be

. Mr. Chairman : Do you want a divi-
sion ?

Shri K. K. Basu : A voice vote is good
enough.

Mr. Chairman : 1 put the Resolution
to votc.

The question is :

“This House is of opinion that
an Industrial Service Commission
on the lines of the Union Public
Service Commission be established
for the purpose of recruiting
qualified and suitable persons for
Government works, industries and
other institutions.”

The Resolution was negatived.
5-02 p.M.
The Lok Sabha then adjourned till

Eleven of the Clock on Saturday, the
18th February, 1956,

—tveat





